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DATE OF DECISION. 25-7-9_._9

G. Ramachandra Kurup - Applicant (s)

m Rajendrax_a Nair ' Advocate for the Applicant (s)

Versus
Telecom District Engineer
Alappuzha and others

B ° .
~ . .

Santhoshkumar, ACGSC

Respondent (s)

——Advocate for the Respondent (s)

CORAM: -
The Hon'ble Mr.S P sMuker ji, Vice Chairman

The Hon'ble Mr. A, V,Hari¢asan, Judicial Member

. t 3
Whether Reporters ot local papers may be allowed to see the Judgement?’?‘é
"To be referred to the Reporter or not? M -

Whether their Lordships wish to see the fair copy: of the Judgement? [0
To be circulated to all Benches of the Tnbunal ?2. AN : ’

Pons

JUDGEMENT -
(Hon'ble shri S.P.Mukerji, Vice Chairman)

[

We have heard the learnee ceunsel for both the
‘ barties on thisiapplicatienIin'which the impugned communieation
dated 26th May. 1990 at Annexure-I communicating adverse entry
" to the applicant has been challenged. The adverse entry_statee
that the applicant had been awarded the puﬁishment of increment
bar for two fears:'
2e The respondents have filed a statement indicating
| Cﬂmmwrv\w\l\m\
that the impugned ender regarding the adverse entry was erroneous
. a§§ the shew cause notice issued to the applicant was inadvertg?tly
taken as an order of ?unishment'by the Junior Teleeom Officer, Tﬁe

-respohdents‘have further stated that "necessary action is being

..@2



 o2-
taken to withdraw the intimation {ssued vide letter
‘ No.X—S/Adv/lél dtd.“zoéh Mayy 1990 and to expunge the
relevant entries in the confidential records of the
official". They have also conceded that no order has

been passed by any authority barring increment of the

appliCant.

3. in*view of the stétement made by the respondents
we allow the application, set aside‘the 1mpugned communicat-
" jon dated 26.5.90 at Annexure-I so far as the adverse
“entry recorded by the Reporting officer (8DO, Telegraph,
‘Mavelikkara) is concerned and direct that the adverse
entry entered by the Sub D:.Vision oficer, Telegraph,
Mavelikkara against column 12 mentioned in the impugned
communi.cation should be expungea. There wiil be\no order
as to costs. : R
| Czji//iﬁjsféa‘

(A.V.Haridasan) . (5.P.Mukerji)
Judicial Member " Vice Chairman

25.7.90
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